hl TEM NO. 21 COURT NO. 5 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition for Special Leave to Appeal (G vil) No(s).34066-34067/2009
(From the judgenent and order dat ed 04/ 09/ 2009 in CVRA

No. 226233/ 2009 in FA NO 31/93 and in CVRA  No. 16971/ 1997 in
FA. No. 31/ 93 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

HI NDUSTAN AERONAUTI CS LI M TED Petitioner(s)
VERSUS
KRI SHNA DULARI (D) THR LRS. & ORS Respondent ( s)

(Wth appln(s) for c/delay in filing process fee, substitution of
deceased respondent and prayer for interimrelief and office
report )

Date: 05/01/2012 These Petitions were called on for hearing today.
CORAM :

HON BLE MR, JUSTI CE P. SATHASI VAM
HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) TVS Raghavendra Sreyas, Adv.

M.
Ms. Pritha Srikumar, Adv.
M. N khil Nayyar, Adv.
For Respondent (s) M. Raj esh Kumar, Adv.
M. @nnam Venkat eswara Rao , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Perused the letter.

Thr ee weeks’ time is allonwed for filing
rejoinder affidavit.

Li st thereafter.

[ Usha Bhardwaj ] [ Veena Khera ]
Court Master Court Master



